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U.K. Passport holders still waiting to 
enter British from India. 

According to the First RePort of 
the British House of Commoos Selt:c1 
Committee on Race Relations & Immi­
gration published on 13 March 1978, 
the British Home Office in a Memo­
randum submitted to the Committee 
on 24 February, 1977 stated, "There 
are thought to be not more ban 38,000 
( lncluding dependents ) remaining in 
East and Central Africa who are eligi­
ble under the Scheme'' of ( vouchers 
for the admission of UK passport 
holders ) . 

Hc.,wever according to a further me-
morandum by British Home Office 
quotd by the game Committee. ''There 
art tholrght to be around 38,000 UK 
pa� 1.,port holders including dependents 
(who may be any nationality) still 
eligible to come to UK from India 
und ·�r the Special Voucherc:; Scheme 
but there is considerable uncert,1inty 
abot' t t'lis figure. It is not possi�e 
to g;ve a useful estimate of the i:um· 
bers who will seek to come here.'' 

(b )  The British Passport holders 
Associntion of India, Jamnaga!' and 
the India-Africa Solidarity L�ague, 
Rajkot. 

( c) While Government hav·� re­
fraind from taking up this issue with 
the British Government on the ground 
that it is entirely the latter'�· r.2spon­
sibility it ii:; hoped that Britain will 
fulfil it\, obligations to thE: UK pass­
port ho] ders expeditiously. 

Wages and Service Conditions of 
Indian Seamen 

2843 . SHRI M. M. LAWRENCE: Will 
the Mi,�istP.t' of SHIPPING AND 
TRAN!PORT be pleased to state :  

( a )  whether the Forward Seamen's 
Union of India have submitted a ten 
point charter of demands rea-ardiu g 
the wares and service cc,nditions of 
Indian Seamen; 

(b) if ao, what are those demands; 
and 

(c) whether Government have taken 
any steps in tbis reiard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING :.ND 
TRANSPORT (SHRI BUTA SINGH : :  
( a )  The Forward Seamen's Union of 
India, Calcutta 1mve submitted a nine 
point charter of demands to tha Se­
cretary ShipownE:rs' side. The Na· 
tional Maritime Board l India ) ,  Bom­
bay. 

(b )  ( 1 )  Abolition of casual system 
of Employment and guat'anteecl e:n­
ploymoot for Indian Sea men through­
out the year; 

( 2 )  Unemployment allowance from 
'sign oftt to 'sign on' 'lt Rs. 7CO./- per 
month; 

(3 )  78 (Seventy Eight ) Sterling 
Pou·!'ld per month ILO M!nir.:mm 
Basic Wages ;  

(4)  Abolition o f  all Anti -S::amen 
clauses of ( i )  Mercha,!'lt S:1ipping J:.ct, 
1958 (44 of 1958) ( ii )  Indian Merchant 
Shipping Act (Seamen'� Employment 
Office, Calcutta/Bombay > Rules 1954, 
( iii ) Indian Merchant Shipping \ Sea­
men's Medical Examination) Rules, 
1951 , ( iv)  The Seamen's Provident 
Fu,nd Act, 1966 (4 Of 1966 ) . (v) Indian 
Merchant Shipping (Continuou3 Dis" 
chargE:- Certificate ) Rules, 1 960 t:nd 
(vi) Rules for 'Unemployment Relier 
to Foreign-Going Indian Seamen; 

( 5 )  Abolition of 'Dual Medical Exa­
mination and Resumption of Family 
MedicaJ Assistance; 

(6 )  Tonnagewise �anning Si.!ale; 

( 7 ) Reco�nition of U,nion through 
'SECRET BALLOT'. 

( 8 )  Introduction of 'Yearly Wa�e 
Tncrement' 20 per cent :S�nus for all; 
and 

( 9 )  Nationqlisation of Shipping In­
dustry, complete eradication of va­
rious othr nefarious, anti-seamen QCti-
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vltles of monopoly Indian and British 
smpo wners and their J.ackies �nd more 
power to tne State Government to be 
I:,l ve.a to deal all economic affairs/ 
disputes of Indian Seanuin, 

( c )  The Memorandum of charter of 
.Demands is addressed by the Forward 
Seamen,s Union of India to the Secre: .. 
tauat ol the National Maritime Board 
(India) . NMB i.s a bipartite body of 
the recognised Unions of Seafarers . 
Forward Seamen's Union is not a re­
cogmsed Union. It is, thP-refore, not 
a constitutent of the: NMB. NMB 
therefore considered the demands put 
forward by the NUS!, Bombay/Cal· 
cutta and final agreement was reached 
.on 3rd March 1 980. It is understood 
that no cognisance was taken by 
the NMD of the Dem"1·Hd� forwarde:d 
by FSUI. 

Funds for Imp1·ovin1 Roads in 
Andhra Pradesh 

2844 SHRI KUSHMA KRISHNA 
MURT

.
HY: Wiil the Minister of SHIP­

PING AND TRANSPORr be plea3ed 
to Gtate : 

( a )  whether Gove1nment hav� rt:· 
ce1 ved a 1y representation from Andhra 
Pradesh Government for more funds 
for improving roads in Andhra Pra­
desh; and 

(b )  hc,w far Government have res· 
po-.1ded m tlus regard? 

THE MINISTER OF STATE IN THE 
MINISTHY OF SH[PPING AND 
TR .\NSlJQRT ( SHRI BUTA SINGH) : 
( a ) and ( b) . A reference has very 
recently been receive:d from the Gov­
()rnment of Andhra Pradesh regard­
in q cer tHin developmental aspects of 
National Highways in the State and 
for increasiing the allocation for this 
purpose. This has be::en noted and 
all possible efforts will be mad� to 
meet the requirements iu this regard 
subject to admissibility and avail�bility 
of resources. 
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Improvement of the Punetaallt7 ol 
Delhi-Palwal-Delhi Shuttle Trains 

2846. SHRI MOOL CHAND DAGA: 
Will the Mmister of RAILWAYS be 
pleased to state; 

( a) the perc .mtage of punctuality ol 
365 D�., 367 Da. , ::S l9Dn. 3ti8 Up ' , 
374 Up, Delhi-Palwal-De:Jhi Shuttle 
trains ; 

(b )  the steps proposed to be taken to 
improve the punctuality of tthese truins· • 

(e) whether it is a fact that a large 
number oi office going passengers of 
suburban areas are affected by their 
late running; 

(d)  the number of complaints receiv­
ed during this year regarding the late 
running and the action taken there. 
on , and 

(e) wh"'t proposals are under �ons1· 
deration to maintain punctuality in the 
near future? 

THE DEPUTY MINISTER IN THE 
M NISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) ;  (a) to (e) . The 
punctuality percentage of 365 Dn., 
367 Dn., 379 Dn, 368 Up and 374 Up, 




